FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

M/S SHRI KARVIR NIVASINI MAHALAXMI ISPAT PRIVATE LIMITED METALS
AND MINERALS AT KOLHAPUR

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along with | Shri Karvir Nivasini Mahalaxmi
PAN & CIN/ LLP No. Ispat Private Limited
PAN: AACCS5268H
CIN: U27104PN1993PTC073651
2. Address of the registered office A-6, MIDC, Gokul Shirgaon,
Kolhapur - 416234, Maharashtra
3. URL of website https://www.mhlaxmi.com
4. Details of place where majority of fixed | A-6, MIDC, Gokul Shirgaon,
assets are located Kolhapur - 416234, Maharashtra
5. Installed capacity of main products/ 25K Tonnes Production Per Year
services
6. Quantity and value of main products/ The factory of the Corporate Debtor
services sold in last financial year is closed since September 2024
thereby there are no products or
services sold in the last FY
7. Number of employees/ workmen 13
8. Further details including last available Can be obtained from RP on email
financial statements (with schedules) of id: ibc.knmpl.com and list of
two years, lists of creditors are available | creditors are available on
at URL: https://ibbi.gov.in and
https://www.mhlaxmi.com
9. Eligibility for resolution applicants under | Can be obtained from RP on email
section 25(2)(h) of the Code is available | id: ibc.knmpl@gmail.com and
at URL: https://www.mhlaxmi.com
10. | Last date for receipt of expression of 4™ November 2026
interest
11. | Date of issue of provisional list of 14" November 2026
prospective resolution applicants
12. | Last date for submission of objections to | 19" November 2026
provisional list
13. | Date of issue of final list of prospective 29" December 2026
resolution applicants
14. | Date of issue of information 4™ December 2026
memorandum, evaluation matrix and
request for resolution plans to prospective
resolution applicants




15. | Last date for submission of resolution 3" January 2027
plans

16. | Process email id to submit Expression of | ibc.knmpl@gmail.com
Interest

Purusottam Behera
Resolution Professional
In the matter of Shri Karvir Nivasini Mahalaxmi Ispat Private Limited
Registration No: IBBI/IPA-002/1P-00940/2019-20/12993
AFA Valid upto: 31.12.2026
IBBI Registered Address: Flat No.402, Sai Prasad Building,
Sion Kamgar CHS, Road No-29, Sion (East) Mumbai,
Mumbai City, Maharashtra ,400022
Email ID: purusosbbj@yahoo.com, ibc.knmpl@gmail.com
Date: 20" October, 2026
Place: Mumbai
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sia and Ukraine, but it is not
solely dominated by that " Ru-
bio said.

‘China built on coal; India is building on sun,’

i
“It has 1o take into ac- : H . R
‘Washington: The US is “ve- eount a variety of other fac- DhSEWES ngsm;H chdo energy strateglst at global £
1y close” to finalising a trade tors, Including our bilateral ink- i i i H
do;l with India, Secretary of relationships  with  other thmk tank Ember’ NG major CDUntr)‘ n modern hlstory ?Q

countries and what they real-

has powered high-speed industrial expansion without

-
n

‘Monday, suggesting that the
waiver from tariffs for buy-
ing Russian oil was linked to
thedeeision.

“We're trying to finalise
the trade deal with India
right now. We're very close to
doing that. So that’s one of
the things we take into con-
sideration when the Presi-
dent makes a decision about

national security waivers
_Zand things of that nature,”

“Rubio told reporters in Sa-

“markand, Uzbekistan.

US Secretary of State Marco Rubio (3r

rd from beft) and hiswife Jeanette

(right} pose for a phota with Uzbekistan's foreign minister Bakhtiyor Saidov

(lefty and head of the Presidential administration of Uzbekistan Saida
Mirziyoyeva at the Registan Square in Samarkand, Uzbekistan, on Monday

and other key areas of bilat-
eral cooperation.

Rubio appeared 1o ac-
knowledgethe reasons for In-
dia to continue buying oil

= - RubioissettotraveltoIn-  from Russia, anissuethathas
@ Zdia onathree-day official vis-  been the focus of talks be-
=it from Tuesda tween him and Jaishankar
— Sternal affairs minister §  since the US passed the Sanc-
= 'Je\lahankar|r\‘~1umba|imll~— tioning Russia and lr:m Act
cuss issues ranging from en-  inSept. “Youalso can'tunrav-

- _zergy trade, defence, critical el theeconomy of other coun-
0 Zand emerging technologies  tries because of one central

> CPM: Change in Census
“rules will allow backdoor

~

:1%

©

New Delhi: Thechange in Cen-
sus rules allowing states and

Union territory administra-
tion. This is a means of ensur-

o Union territories i appoint  ing backdoor entry lo the

S jeachers rom “aided orunail-  Sangh Parivar {o access the
“ud private bodies” as enumer-  private data of Indian citi-

M)almw would enable “backdoor  z2ens,” Baby said.

= Zentry fo the Sangh Parivar” He said he submitted a me-

B=
8

~CPMgeneral secretary MA Ba-
by alleged on Monday, In a post
zon X, the CPM funetionary de-
~manded that the govt call an all-
party consuliation on Census
‘methedology:

The Centre, on Oct J

mo on behall of CPM on Au-
gust 24 1o the Registrar Gener-
al and Census Commissioner
demanding that personal de-
tails sought in the notified
questionnaire for fhe second

16, amended the Census [y haar, voler 1D, pass-

E Rules, 1980, allowing port, mobile number,

states and Unionterrito- details of bank ac-

=ries to appoint teachers ecounts, and religion

E- of * nldedorunanledpn and birthplace of pax-
1L

az

ent notb

phase, such as Aad-

issue. So that's the complex
part of having to balanee all
of this,” Rubiosaid.
Hesaid every country hasa
complex set of factors that
they have to take intoaccount,
such as geography and for
some countries it's very diffi-
cult to acquire enersy fromal-
termative sources, “That's not
anexcuse, but allof that has to
he balanced when you make
foreign poliey The foreign pol-

istically are capable of being
able to do in terms of their
own energy supplies,” he
said. Jaishankar is under-
stood to have conveyed to Ru-
biothat oil refineries in India
were configured largely for
handling medium  sour
erude, which is supplied by
Middle East countries and
Russia

Healso told Rubio that Ve-
nozuela  supplies  heavier-
grade erude and the [JS has
lightgrade erude, which
would require blending be-
fore being used by refineries
in India. With oil suppli
from Middle East countries
hit due to the Iran war, India
has to depend on Russian
erude to keep ifs economy
running. em

because it

Amaravati; Andlra Pra-
desh chief minister N Chan-
drababu Naidu on Monday
aceused YSRCP supremo YS
Jagan Mohan Reddy of op-
posing CEC bocause the pall
body “doesn’t do what he
says”. Addressing a press
conferenceat hisresidence in
Undavalli, the chiel minister
said, “Earlier wyou (Jagam)
supported CEC(appointment
procedure), but new sinee
they (EC) do not da what you
say, you oppose. Now you are
sayingGenZ...Gen 2"
Naidu's remarks come a
day after the former CM on
Sunday mgre\.lod suppm'
ingthe2023

the  Census,
against the backdrop of sever-
al high courts staving the govt
orders requisitioning (he ser-

The memo also called for
safeguards against linking
Census data with other data.
bases. “Deploying Sangh Pari

no_=vices of such stafl. Baby said  varagentsto collectindividual

~Ethe Union home minisny’s  details that do not serve the

—amendments to the Census Census purposc \\'1]1 weapon-
Rules are not as i as  iset

they might seem. determination anﬂ electoral

e newly  notified  exclusion,” hesaid. He alsoal-

amendments open up enumer-
Zator roles to private school
Zteachers, members of *instit-
~tians, societies and trusts, and

leged that the fact that the govt
i poing aheard with this in the
midst of anationwide upheay-
al against the SIR process

lecting the chief plem
commissioner when his par-
ty was in power in the siaie.
“The YSRCP president came
from Bengaluru, held a
press conference and met
the state election commis-
sioner (SEC). What was his
conduct at the SEC's office?
He took hisown media chan-
nels along and broadcast the
meeting live,” said Naidu
During the provious
govt, the then SEC was
forced to write to the Centre
seeking protection. Naidu
claimed, adding that when

the SECreported large-scale
irregularities in local body

Jagan opposes CEC

doesn’t do

what he says: Naidu

Naidu's remarks come
a day after the former
CM Jagan on Sunday
regretted supporting
the 2023 legislation on
selecting the chief
election commissioner

elections, he was criticised
instead of being supported.
He alleged that the YSRCP
president staying in Benga-
Turuwas engaging inacts of
lawlossnoss and  visiting

the first. Chandni Tekwani looks at the data to see whether
this clean-energy leap is reality or wishful thinking

CLEAN POWER MET

ALL OF INDIA'S NEW
ELECTRICITY DEMAND

Between the first half of 2024 and the first half of
2026, India’s total power generation increased by

79, 0r 63 TWh. That entire additi

requirement was met by clean e

w, ¥
-

New clean power generation vs electricity demand growth

(in TWh per half year)
W Nuclear = Hydro ®Wind = Solar M Other renewables - - Demand growth
L

ional power

Ay SVery I, Average demand growth (2019-25)

of additional electricity required over the two

years was supplied by clean power.

At 44 TWh, solar contributed the most to clean-
power additions, which have stayed above the

average demand growth for the

That suggests the trend is no longer only about
capacity being built, but about clean electricity

actually meeting rising demand.

1 TWh =1 billion unis of electricity; 1 GW = gawer capacity capable of running roughly 7-8fakh homes
Utility-scale projects under construction as of Jan 2025 are expected to double India's wind and solar capacity,

past 18 months.

2021 2021 2022 2022 2023 2023 2024 2024 2025 2025 2026
H1I HZ HL H2 HL

HZ  HL H2  HL H2 HL

Source: Carbongriof by CREA
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including 82 GW of solar, 25 GW of wind and 36 GW of hybrid wind-solar projects before the end of 2028 3

Saolar plus battery could supply 90% of national : &
SOLAR IS READY. BUT electricity demand economically (in GW)
WHAT HAPPENS AT Sotr sed diectly Solr e ey o 6ol 2

i i denand in July when monsaon
NIGHT—AND DURING ~  _siocschmetvatater, s oo
2 reduce solar outBUt o
T“E MDNSOON 2 f daily load in 8
Building solar is no longer India's biggest 200 — a3 2 2
hurdle. The challenge is making it available P il
when demand peaks, While solar generation is
strongest during the day, electricity demand
remains high into the evening, causing
aswitch to thermal power. 100 —
As the chart shows, solar paired with battery F
storage could meet up to 50% of India’s annual
electricity demand. But during monsoon, when ot chat: e G o)
solar output drops, that falls to about 663,  shows Em iﬂﬂﬁ lﬂlﬁ‘ﬁﬂ
highlighting the need for other sources. Ja:‘m&ﬂmﬂﬂf; L 7 \:ihfﬂrfl!l aﬁm%
r ul

GW: A measure of installed power capacity, or the maximum eleciricity a power plant can generate

THE GREAT CROSSOVER: WHEN DOES SOLAR OVERTAKE COAL?

Coal still g it twio-thi

Andhra Pr
Iy tohold press conferences.
YSRCP is willing to do
anything and commit any
erime to secure political
pawer, he alleged. The party
creates  disturbances and
ihen attempis to shift the
blame onto him, elaimed
Naidu, The CMcriticised Ja-
gan's recent comments that
arresting CJP members will
not solve anything and that
“trust in the electoral proc-
ess" must berestored. sm

8 —=any person deemed ‘suitable’ shows its “blatant disregard
_zhy the concerned state govt o for public sentiment.” eni

ogt
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* The last date for submission of the EOI is 10" November Zﬂzﬁ
E be submitted to mishra
5 Supta_p1@onge.co.in.
! ddendu tension to the EOI, if
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NOTICE FOR EXPRESSION OF INTEREST (EOI)

EOI No: ONGC/ TCP/EON2026/14
Qil and Natural Gas Corporation Limited (ONGC), a Government of
India Maharatna® Entorpriss and a Pramier EAP Company, inviles

Interest (EOI

subsea applications.

Development Order Palicy.

i by prividens o w i e o ik e for tenGete:
compasite pipe (TCP) pipes for water injestion and well-fuid lines for

Scope includes design, engineering, manufacture, festing, supply,
installation, and associated services for offshare transporiation of
Well fluids, Gas and Injection water.

Interested parties may submit EQls alongwith their
capabilty detalls. Proposals from indigenous manufacturers with
development capability will also be considered under ONGC's

Detalled EOI documents are avallable on the ONGC Portals

and

| @ 1DBI BNk |

IDBI BANK LIMITED
CIN: LE5190MH2004GO1148838
Regel, Office: IDBI Tower, WTC Compler, Cisfa Parae, Mumisai- 400005

PUBLIC NOTICE

This notica s for the account |

any, shallbe published anly an the ONGC websiles.

=| and Kupwad Gty Corporation

o

ira Yamarazpa Daddman by

aperty

= and afer that no further objection
tinding on my client.
| Hence the Public Notice

PUBLIC NOTICE

S Under the instructionsand o uthority given by my client Bank of Boreda,
Branch Miraj and relying on documents shown to me, |, Adwccate Prashant V.
Parvaidar, RO Mirai, informs all the gersons, Banks, Institution
3| sanstha and pubdic a1 large, by this noticetnat -—

1) DESCRIPTION OF PROPERTY-- N.A, Property bearing new 5. N
2| 48/2/2065, measuring 108 sqrmte 0K RS. No. &
3 atShivaji Nagar, Miraj, Tal. Mira], Dist, Sang

2| 21 This progerty is owned by Yogesh Kisan FatiThis property was eriginally
4 by Shri Shivram Gurupad Magurm a

| Rajendra Yamanagpa Doddmani has sold this property to Baban Balisha

S Mane by registered sale deed dared 971173006

3| 3) vogesh kisan Panihas apgied for laan faciity with my chent Bank of
Baroda against security of the said groperty by creationof martgage. My

| diient will sanctionloan faclity in kis name against the security of the said

S| 4 8ut it has bieen informed by Yogesh Kisan Patilto my client Bank of 8arada
that original sale deed dated 23/12/1997 and 9/11/2006 have been last
from his custady. it has been assured by him that this property i free from
3| chames and encumbrances. And he has not deposited the said sale deed
with any Bark or financial Institution
bjectiansif any, are hereby called regarding the
ionagainst the security of the above said property. If
anybouy has arme Kind of rlght, ttle or interest, mortgage, charge,
Agreement, Agreement o sale or any Gther agreEMENt Btc. th
iV objectionto mein wiitin  within seven days fiom today. i within the
stipul ted period no any chjection received to me then my client will get
execute morigage of this property and laen will be sanctionedin his name
willbe heard and those will not be.

Date:17/10/2026

and Pat

12/2, Plot ND 55) situating

y
Date: 2010/2026
Prace: Mumbai

for aver one year as on March 31, 2026. By this public nullce all such
account helders are requested fo approach their nearest IDBI Bank
branch within seven (7} days from the date of publication of this notice
along with valid Know Your Customer (KYC) documents for

reactivating the account. If the customer fails lo reactivate the account
within the above time period, the account shall be closed by the Bank
without giving any further notice. The Bank shall not be liable in any
manner whalsoever for any ksses, intermuption of senices atc. pursuant

irds of India's electricity. For

the next decade, not only will coal capacity not disappear, it
will grow—but at a slower pace than solar expansion. The true
turning point, the ‘Crossover Point’, when solar generates more
electricity than coal, could come as early a5 10 to 15 years from

India rolls out high-capacity green corridors and 50 GWh battery
systems to move green power across state lines.

This is where Green Energy Corrider Phase Ill announced on
Sept 30 fits in. Beyond adding renewable capacity, the plan
strengthens transmission and adds 50 GWh of battery storage to

now. The deciding factor won't just be solar panels, but how fast  move and store clean electricity when it is needed most.
From here in 2026.... ...can India be here by 2038 or soon after?
=== Coal Nuclear Other RES === Hydropower == Wind == Solar PV
2000 2000 Crossover
point? ~
1600 1600 1,
- —E~
H 1
= 1200 1200 1
s
g 1
o a0 800 1
@ L}
i - A
400 400 L= |
, E: i
2020 2025 2030 2030 2035 ! 2040
*The shown in the chart is not an official estimate. It's based on individual energy researchers' estimates, assuming rapid
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S SHRI KARVIR NIVASINI

(HALAXMI ISPAT PRIVATE LIMITED
R

INI MAI
METALS AND MINERALS AT KOLHAPUI

{un

f the Insolvency and Bankr

oard of India

omarate Porsons) Raguiations, 2016)

Shri Karvi
Limited

PAR: AACOSSZBEH
nmuavw«mw

lspat Private

expansion of solar generation and distribution in the coming decade. Note: Generating capacity at any given instant is measured in MW
or GW {engine size). Actual electricity generated or consumed over time is measured in MWh / TWh (distance travelled)
Saurce: How nga Is building an enemy system the warld has never seen” - ouTube: ‘At Have & Think'

Father, rrested - 4, O _,_ug
forspo's kiling In 18K Benga] CM: Communists mg;?dsl'gm& Yg;i[l: 5
Jammu: Police in JAK's Kishtwar ‘ y . b =
Ezmaeaty & cockroaches' tryingfo | sienceontemple -
s o offies | DY, l ] =
v bawianmsees - CrEate ‘B'desh-like unrest’ | donation theft case =o

on Oct 16. On Oct 15, 5P0 Bashir New Delhi: Upping the ante = E
s e e A S g oot Lo

from a police picket. rae
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PU NOTICE
Itis informed o &l peapl through this
public notica that, My Client Maruti
Bhause Kidgaonkar has lost the
mw of !'va

et Regi

Deed docum
Sr Ho. 27??’260& ﬂm 030672008 in
laspmnfmm bassing Noeth side

n Space Its admeasuring are:
lﬂ ?5 SM. om ofseﬂer ared 49635

Out of Ho. 284
suring area 662.4 SM, situated a1
Moug Ngave Dumala, Tal. Karvesr,
Dm Kdnapur Wit 1 local limits of

anchayat, while raveling
arl |51iﬂﬂ|)'25 at ﬁ\lrlEdel Pune. My
Clent has been e FIR in
Puns Pnllns ek culy Poilca n

Mahar Vide Raport Na.
1519%?0%6]0. W‘ U."ZGZG The said

id proparty from anl o
Indie. Further, any charge
Tigation e any legal Ngm:c!pe!&onur

any Financial nstitution etc. on said
poperty. So, pleasa clarficalion wilh
supparied doguments such righs & IF
anyone has found the said Original

cuments kindly dapositaithin 7 days.
on the address mantioned balow.

Dats: 20" Octohe, 2026
Piace: Mumbal

11 e muattar of St Karee Mivasinl Mahlaxm fspal Pl Limied
Ragistration Wo: BLIPA-$521P-00840,2019-20112663

1B Registaray Asdengs:
Slon Kamper G5, ead Ho-2, o (1) Wikl Mumwmw. Matarashira 00022
Em s

PurussiEm Besera
salution Pratessional

oV e 3 12 200
482, Sai Prasad BUlldisg,

£28iFyahao.som, ibe knmaldigniai. cam

Date: 19102026,
Adv. M-nnhar H. in:r

Advocate & Notrylgort o o
Glﬂco. E-3 an Floﬂr Sﬂﬂmg Tower,

Ga\mi nz ha
Kolhapur 416001, Mob.: 98]3257!74

Adhikari on Monday al-
leged that Communists and

BIP takes a dig
at Rahul: ‘Spends

day questioned the “silence
of Prime Minister Narendra -
Modiand Uttar Pradesh chief =

credthreadontheirwrists,
and do not put tilak on
their foreheads. Beware of
them." CPM, SUCTand oth-
r Left parties have alleged
that th?:r bookstalls were

atseveral places

“cockroach- more tll‘l’le dli“ll‘m' minister Yogi Aditvanath,
es” were try- and asserted that it is the re-
ing to create B.r tooka ibility of the country's
a  “Bangla- swipeatCongress's citizensto punishthe“chanda
desh-ike un. Rahul Gandhi, claiming he chors blinded by the arro-
rest” in In. hasgoneabroad to“enjoy a gance of power”.

diaand their hcluda,v" and“isback to Congress general secretary =
attempts must b d daoing h A incharge  communications =

Under fire from the Left “Amanwhospends Jairam Ramesh demanded 2 g

parties over alleged van.  moretime chillingthan that full accounting of oJIor
dalism of their working, and hi ingsattl ol

near Durga Puja pandals, ‘votechori',"BJP lie, rolesof all srspm\sxb!c per
Adhikarisaid, “Communi-  spokespersen Pradeep sons investigated, and no offi-
sts, they do not offer BhandarisaidonX,posting cial be spared accountability
prayers, refuse ioticthesa:  ameme of theCongress. InapostinHindion X, Ramesh =

leader, titled, “Rahul Gandhi
fir chuttiper! {Rahul Gandhi
onleaveagain).”

There was noimmediate
response from Congress
aver his foreign trip. rn

gaid, *"Chanda chori, Aastha =
dhokha. Ram ke naam se satta =

paayi, chanda chari parchuppi
chaayi’. The BJP, which rose to =0
power by invoking the nameof =
Lord Ram, will meet its down-
fall due to thesinof this theft,”

aeross West Bengal, from
Dinhata in Cooch Behar dis-
trict toHaridevpur insouth
Kolkata. Left politicians
have termed the alleged
vandalism “an attack on
democraticthought”,
Taking a dig at CJP
which has taken fto the
streets demanding the re-
signation of CEC Gyanesh

“More than four and a half
months have passed since the
theft of donations at the Lond =
Ram temple in Ayodhya came =
tolight, vet CM Adftyanathand =
PM Modi remain silent,” hem
mla] ‘It now rests with the citi- =

zens of this country to hold
gal chief minister said, these individuals accountable
“They must be resisted by | andensuretheyarepunished,
anymeans.” em Ramesh said. emi

Kumarover SIR of electoral
rolls, the chief minister
said people should a!an be
wary of “cockroaches and
bedbugs”. Cla:rmn(, that
such foroes were trying to
reate untest across India
like in Bangladesh, the Ben-
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BENGALURU | THURSDAY, 22 OCTOBER 2026 Business Standard

|, BHARGAVI J., D/o
JEYAPRAKASH B K.,
residing in Bengaluru,
Karnataka, have changed
my name to ADHYA SRl J.
for personal reasons.
Henceforth, | shall be
known as ADHYA SRl J. for
all purposes.
ADHYA SRI J.

AN

Indian Overseas Bank
Investor Relations Cell
Central Office: 763, Anna Salai, Chennai-600 002
Ph: 044-7172 9791, 2888 9360

NOTICE

RFP Ref. No: I0B/IRC/01/2026-27 dated 19.10.2026
Indian Overseas Bank has floated a Request for Proposal (RFP) vide RFP
Ref. No: 10B/IRC/01/2026-27 dated 19.10.2026 inviting bids from interested
Merchant Bankers for selection of Merchant Bankers/BRLMs for raising
equity capital through Qualified Institutions Placement (QIP)/ Follow on
Public Offer (FPO)/other permitted modes. The above RFP documentis also
available and can be downloaded from the following websites
www.iob.bank.in & https:/fiobtenders.auctiontiger.net/EFROC/.

For Tender details and future amendments, if any, keep referring to the
following websites www.iob.bank.in & https:/fiobtenders.auctiontiger.net/
EPROC/

The last date and time for receipt of Bid Documents is 18.11.2026 up to 03:00
P.M.

Place: Chennai
| Date: 19.10.2026

Deputy General Manager

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S SHRI KARVIR NIVASINI MAHALAXMI ISPAT PRIVATE LIMITED

METALS AND MINERALS AT KOLHAPUR

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL.

RELEVANT PARTICULARS

.| Name of the corporate debtor along with
PAN & CIN/ LLP No.

Shri Karvir Nivasini Mahalaxmi Ispat Private
Limited

PAN: AACCS5268H

CIN: U27104PN1993PTC073651

2. | Address of the registered office

A-6, MIDC, Gokul Shirgaon, Kolhapur - 416234,
Maharashtra

3. | URL of website

https://www.mhlaxmi.com

assets are located

4. | Details of place where majority of fixed

A-6, MIDC, Gokul Shirgaon, Kolhapur - 416234,
Maharashtra

services

5. | Installed capacity of main products/

25K Tonnes Production Per Year

6. | Quantity and value of main products/
services sold in last financial year

The factory of the Corporate Debtor is closed since
September 2024 thereby there are no products or
services sold in the last FY

7. | Number of employees/ workmen 13

Further details including last available
financial statements (with schedules) of
two years, lists of creditors are available
at URL:

Can be obtained from RP on email id:

ibc.knmpl.com and list of creditors are available on
https://ibbi.gov.in and https://www.mhlaxmi.com

Eligibility for resolution applicants under
section 25(2)(h) of the Code is available
at URL:

Can be obtained from RP on email id:
ibc.knmpl@gmail.com and
https://www.mhlaxmi.com

.| Last date for receipt of expression of

interest

4th November 2026

.| Date of issue of provisional list of

prospective resolution applicants

14th November 2026

.| Last date for submission of objections to

provisional list

19th November 2026

.| Date of issue of final list of prospective

resolution applicants

29th December 2026

.| Date of issue of information

memorandum, evaluation matrix and

request for resolution plans to prospective

resolution applicants

4th December 2026

.| Last date for submission of resolution

plans

3rd January 2027

.| Process email id to submit Expression of

Interest

ibc.knmpl@gmail.com

Date: 20" October, 2026
Place: Mumbai

Purusottam Behera
Resolution Professional
In the matter of Shri Karvir Nivasini Mahalaxmi Ispat Private Limited

Registration No: IBBI/IPA-002/1P-00940/2019-20/12993
AFA Valid upto: 31.12.2026
I1BBI Registered Address: Flat No.402, Sai Prasad Building,
Sion Kamgar CHS, Road No-29, Sion (East) Mumbai, Mumbai City, Maharashtra ,400022

Email ID: pur

com, ibc.

il.com

Look beyond
the market

noise

Track companies, market movements,

and market signals capturing investor

attention daily with Stocks in the News

in Business Standard.

Business Standard
Insight Out

° businessstandard X bsindia @ business.standard

business-standard.com

PUBLIC NOTICE

[Karnataka Bank Ltd]
I a Circle, Post Box No.599, Kankanady,
Mangalore, Karnataka, 575002
NOTICE is hereby given that the certificate[s] for the under mentioned securities of
the Company has/have been lost/misplaced and the holder[s] of the said
securities / applicant[s] has/have applied to the Company to issue duplicate
certificate[s]

Regi d Office:M

Name of the Shareholder | Folio No Nolciycetiicale Distinctive no e
shares No value
BHAGYALAKSHMAMMA AG|81000116| 50 93041 | 2899851-2899900 | Rs.10
BHAGYALAKSHMAMMA AG|81000116| 50 93042 | 2899901-2899950 | Rs.10
BHAGYALAKSHMAMMA AG|81000116| 50 | 270812 | 11080951-11081000| Rs.10
BHAGYALAKSHMAMMA AG| 81000116 50 | 270813 | 11081001-11081050]| Rs.10
BHAGYALAKSHMAMMA AG|81000116| 50 | 270814 | 11081051-11081100| Rs.10
BHAGYALAKSHMAMMA AG|81000116| 250 | 364278 |24884558-24884807| Rs.10
BHAGYALAKSHMAMMA AG|81000116| 435 | 392889 | 31732952-31733386 Rs.10
BHAGYALAKSHMAMMA AG|81000116| 2058 | 414656 | 54417522-54419579| Rs.10

MUTHOOT HOUSING FINANCE COMPANY LIMITED

Registered Office: TC NO.14/2074-7, Muthoot Centre, Punnen Road, Thiruvananthapuram - 695 034,

i

nutht CIN NO - U65922KL2010PLC025624. Corporate Office: 12/A 01, 13th floor, Parinee Crescenzo,
P 00 Plot No. C38 & C39, Bandra Kurla Complex-G block (East), Mumbai-400051 TEL. NO: 022-62728517,
HOUSING FINANCE Email ld: authorised.officer@muthoot.com

APPENDIX -IV [Rule 8(1)] Possession Notice (For Inmovable Property)

Whereas The undersigned being the Authorized Officer of the Muthoot Housing Finance Company Ltd., under the Securitisation And
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (ACT NO.54 OF 2002) and in exercise of powers conferred
under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice to below mentioned Borrower/s /
Guarantor/s. After completion of 60 days from date of receipt of the said notice, The Borrower/s / Guarantor/s having failed to repay the amount,
notice is hereby given to the Borrower/s / Guarantor/s and the public in general that the undersigned has taken Symbolic Possession of the property
described herein below in exercise of powers conferred on them under section 13(4) of the said Act read with Rule 8 of the said Rules on this.

Sr. LAN/ Name of Borrower / Date of Demand| Total O/s Amount (Rs.) Date of
No, Co-Borrower / Guarantor notice Future Interest Applicable Possession
LAN No. 10106108583, 1. Mahadeva, 2. BHAGYAMMA Rs.4,51,805.62/- as on
" 3.LOKESHA M, 4. M MANJESH (GUARANTOR) 16-July-2026 14-July-2026 16-Qctober-2028

The Public are hereby cautioned against purchasing or dealing in any way with the
above referred share certificate[s].

Any person who has any claim in respect of the said share certificate[s] should
lodge such claim with the Company or its Registrar and Transfer Agents: Integrated
Registry Management Services Pvt Ltd No.30, Ramana Residency, 4th Cross
Sampige Road, Malleswaram, Bangalore-560003. TEL: +91-80-23460815-818
within 15 days of publication of this notice after which no claim will be entertained
and

the Company shall proceed to issue with the Duplicate Share Certificate[s].

Name of the shareholder. BHAGYALAKSHMAMMA AG (D d)

Description of Secured Asset(s) iImmovable Property (ies): ALL THAT PIECE AND PARCEL OF THE HOUSE PROPERTY BEARING
PROPERTYNO.146,UNIQUEIDNO. 152100601900600194 MEASURINGEASTTOWEST7.010METERSANDNORTHTO SOUTH8.5344MTRS
(TOTALLY MEASURING 59.83 SQRMTRS) OF SITE WITH RCC RESIDENTIAL BUILDING MEASURING 59.83 SQR METERS SITUATED AT
NORTH BANK VILLAGE, PANDAVAPURATALUK, WITHIN THE JURISDICTION OF KATTERI GRAMAPANCHAYATH, MANDYADISTRICTAND
BOUNDED ON: EAST BY HOUSE OF SWAMY MALLAIAH, WEST BY HOUSE OF SUBHASH, NORTH BY : ROAD, SOUTH BY:
HOUSE OF ELAVAIAH

The Borrower/s / Guarantor/s in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of the Muthoot Housing Finance Company Limited, for an above mentioned demanded amount and
further interest thereon.

Place: KARNATAKA, Date: 22 October, 2026 Sdl- Authorised Officer - For Muthoot Housing Finance Company Limited

Legal Claimant: SURYAPRAKASH A G
Date:20/10/2026
Place: Bangalore

{3 NSE

NATIONAL STOCK EXCHANGE OF INDIA LIMITED

Registered Office: Exchange Plaza, C-1, Block G, Bandra-Kurla Complex, Bandra (East),
i - 400 051, ra, India

PUBLIC NOTICE

Public Notice for Compulsory Delisting of Equity Shares of Companies in
terms of Regulation 32 (3) of SEBI (Delisting of Equity Shares) Regulations,
2021

In terms of Regulation 32(3) of SEBI (Delisting of Equity Shares) Regulations,
2021(‘Delisting Regulations’) and as per rules made under Section 21A of the
Securities Contracts (Regulation) Act, 1956 and the Rules, Bye-Laws, and
Regulations of National Stock Exchange of India Limited ("the Exchange"),
NOTICE is hereby given that the Exchange proposes to delist undermentioned
Companies as the said Companies have met the criteria for delisting of its
securities, i.e., the trading in the securities of the said Company has been under
suspension for more than six months on account of non-compliance with
various provisions of SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 and various circulars issued by SEBI/Exchange in this
regard.

The Exchange has issued Show Cause Notice to the Companies at the last
known address and registered email address as per the Exchange records,
asking the said Companies to SHOW CAUSE as to why the Equity Shares of the
Companies should not be compulsorily delisted from the Exchange. Show
Cause Notice was issued to Shree Ram Proteins Limited vide email dated
August 31, 2026, on the email ids available with the Exchange and couriered at
its registered address on September 03, 2026, which was returned
undelivered. Show Cause Notice was issued to Debock Industries Limited vide
email dated September 16, 2026, on the email ids available with the Exchange
and couriered at its registered address on September 17, 2026, which was
delivered on September 19, 2026. The name of the Companies along with the
last known address as per the Exchange records are given below:

Sr. No. Company *Registered Address of the Company
1. Shree Ram Proteins Imperial Heights Tower- B, Second Floor, Office No. B-206,
Limited 150 Ft Ring Road, Opp Big Bazar, Rajkot - 360005 Guijarat.
1. Debock Industries 51, Lohiya Colony, 200Ft Bye Pass, Vaishali Nagar,
Limited Jaipur- 302021, Rajasthan

*Address available as per the records of the Exchange.

Note:

The q of pulsory delisting include the following:

- The above Companies shall cease to be listed on the Stock Exchange.
This Companies shall be moved to the dissemination board of the Stock
Exchange.

- Interms of Regulation 34 of Delisting Regulations,

1. The Delisted Company, its whole-time directors, person(s)
responsible for ensuring compliance with the securities laws, its
promoters, and the Companies which are promoted by any of them
shall not directly or indirectly access the securities market or seek
listing of any Equity Shares or act as an intermediary in the
securities market for a period of ten years from the date of such
delisting.

2. In case of a Company whose fair value is positive -

a. such a Company and the depositories shall not effect transfer,
by way of sale, pledge, etc., of any of the Equity Shares held by
the promoters / promoter group and the corporate benefits like
dividend, rights, bonus shares, split, etc. shall be frozen for all
the Equity Shares held by the promoters/ promoter group, till
the promoters of such Company provide an exit option to the
public shareholders in compliance with sub-regulation (4) of
regulation 33 of these regulations, as certified by the relevant
recognized Stock Exchange;

b. the promoters, whole-time directors, and person(s) responsible
for ensuring compliance with the securities laws, of the
compulsorily delisted Company shall also not be eligible to
become directors of any listed Company till the exit option as
mentioned in clause (a) is provided.

- Interms of Regulation 33 of Delisting Regulations,

1. Where the Equity Shares of Companies are delisted by a recognised
Stock Exchange, the recognised Stock Exchange shall appoint an
independent valuer(s) who shall determine the fair value of the
delisted Equity Shares.

2. The recognised Stock Exchange shall form a Panel of expert valuers
and from the said Panel, the valuer(s) for the purposes of
sub-regulation (1) shall be appointed.

3. The value of the delisted Equity Shares shall be determined by the
valuer(s) having regard to the factors mentioned in sub-regulation
(2) of regulation 20 of SEBI (Delisting of Equity Shares)
Regulations, 2021.

4. The promoter(s) of the Companies shall acquire the delisted Equity
Shares from the public shareholders by paying them the value
determined by the valuer, within three months of the date of
delisting from the recognised Stock Exchange, subject to the option
of the public Shareholders to retain their shares.

5. The promoter shall be liable to pay interest at the rate of ten
percent per annum to all the shareholders, who offer their shares
under the compulsory delisting offer, if the price payable in terms
of sub-regulation (3) of regulation 33 is not paid to all the
Shareholders within the time specified under sub-regulation (4) of
regulation 33.

Any person who may be aggrieved by the proposed delisting may make
representation, if any, to the Delisting Committee of the Exchange in writing
within 15 working days of this notice i.e. on or before November 12, 2026.

The representation(s) with complete contact details (email Id, address and
phone number) of the person(s) making a representation(s) should be
addressed to:

The Delisting Committee, Listing Department, National Stock Exchange of
India Limited 'Exchange Plaza-, C -1, Block-G, Bandra-Kurla Complex, Bandra
(East), Mumbai 400 051 and 9th Floor Inspire, BKC Main Road, G Block BKC,
Patthar Nagar, Bandra Kurla Complex, Bandra East, Mumbai, Maharashtra
400051. Contact no: +91 22 26598100 (32014), E-mail: vgandhi@nse.co.in,
delisting@nse.co.in  with cc to dl-insp-enf-delisting@nse.co.in. The
representation/s should be mandatorily emailed to above specified email
address. Any anonymous representation/s would not be considered valid.

The Companies are directed to contact the Exchange on the above-mentioned
telephone nos. and email address in case of any discrepancy in the details of
the Promoter(s)/Director(s).
Place: Mumbai

Date: October 21, 2026

For National Stock Exchange of India Limited

N Nifty50

RR METALMAKERS INDIA LIMITED

Registered Office: B-001 & B-002, Ground Floor, Antop Hill Warehousing Complex Ltd, Barkat Ali Naka,
Salt Pan Road, Wadala (E), Mumbai - 400037, Maharashtra, India | CIN: L51901MH1995PLC331822
Tel. No.: 022 6192 5555/ 56 | Email Id: cs@rrmetaimakers.com | Website: www.rrmetalmakers.com

Recommendations of the Committee of Independent Directors (“IDC”) of RR MetalMakers India Limited (“Target Company”

or “TG”) under Regulation 26(7) of Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers)

Regulations, 2011, as amended (“SEBI SAST Regulations”) in relation to the open offer to the public shareholders

of the Target Company (“Open Offer”) made by RB International Holdings Limited (“Acquirer — 1”), Suyog Yogesh Desai

(“Acquirer — 2”) and Nikita Suyog Desai (“Acquirer — 3”) (collectively “Acquirers”).

Sr. No. Topic Particular
1. |[Date

5 Name of the Target Company
~ (10

October 20, 2026
RR MetalMakers India Limited

The Open Offer is being made by the Acquirers to the Public Shareholders to acquire

Details of the Offer pertaining
to TC

up to 23,42,295 Equity Shares representing 26.00% of the Equity Share Capital of
the Target Company at a price of ¥36.83 per Equity Share (including compensatory
interest of ¥12.98 per Equity Share), aggregating to a maximum consideration of
38,62,66,724.85, payable in cash pursuant to Regulations 3(1) and 4 and other
applicable provisions of the SEBI (SAST) Regulations..

Name(s) of the acquirer and
PAC with the acquirer

Acquirer 1: RB International Holdings Limited
Acquirer 2 : Suyog Yogesh Desai
Acquirer 3 : Nikita Suyog Desai

Name of the Manager to the
offer

Vivro Financial Services Private Limited

Vivro House, 11, Shashi Colony, Opp. Suvidha Shopping Centre, Paldi,
Ahmedabad — 380007, Gujarat, India.

Tel. No.: +91 79 4040 4242 | Email Id: investors@vivro.net
Contact Person: Shivam Patel | Website: www.vivro.net

SEBI Registration No.: MB/INM000010122

CIN: U67120GJ1996PTC029182

Members of the Committee of
Independent Directors

1. Leena Nishad Jail (DIN: 10540470) — Independent Director
2. Samir Mukund Patil (DIN: 09655195) — Independent Director

IDC Member’s relationship
with the TC

e Al IDC members are Non-Executive and Independent Directors of the
Target Company.

« None of the members of the IDC holds any Equity Share in the Target Company.

« None of the members of the IDC has any contracts or any relationship with the
Target Company.

Trading in the Equity shares/
other securities of the TC by
IDC Members

No member of the IDC has traded in any of the Equity Shares/ other securities of the
Target Company during the:

1. 12 (Twelve) months preceding the date of the PA.

2. Period from the date of the PA till the date of this recommendation.

IDC Member’s relationship
with the Acquirers

None of the members of IDC has any contract/ arrangement/ relationship with
the Acquirers.

Trading in the Equity shares/
other securities of the acquirer
by IDC Members

Not Applicable (since one of the Acquirers is an unlisted body corporate and the
remaining two Acquirers are individuals)

Recommendation on the Open
offer, as to whether the offer is
fair and reasonable

The IDC perused the open offer documents which inter alia set out the computation
of the Offer Price under the SEBI (SAST) Regulations. The IDC notes that the Offer
Price of ¥36.83 per Equity Share (including compensatory interest of ¥12.98 per
Equity Share), has been determined in accordance with the applicable provisions
of Regulation 8 of the SEBI (SAST) Regulations and, based on the disclosures in
the Open Offer documents, is of the opinion that the Offer Price appears to be fair
and reasonable.

However, the Public Shareholders of the Target Company are advised to
independently evaluate the Open Offer and make an informed decision about
whether or not to tender their Equity Shares in the Open Offer.

Summary of reasons for the
recommendation

The IDC have perused the following for recommendation on the Open Offer:

(i) Public Announcement dated July 30, 2026;

(i) Detailed Public Statement published in Business Standard (English) (All
Editions), Business Standard (Hindi) (Al Editions) and Navshakti (Marathi)
(Mumbai Edition) on August 6, 2026;

(iii) Draft Letter of Offer dated August 13, 2026;

(iv) Corrigendum to PA, DPS and DLOF published in Business Standard (English)
(All Editions), Business Standard (Hindi) (All Editions) and Navshakti (Marathi)
(Mumbai Edition) on October 6, 2026;

(v) Letter of Offer dated October 15, 2026;

(vi) Valuation report issued by Manubhai & Shah LLP, an independent registered
valuer, determining the fair value of equity shares of the Target Company.

Based on the review of the above, the members of the IDC have considered the

following factors for making the recommendations:

(i) The Offer Price of ¥36.83 per Equity Share (including compensatory interest of
%12.98 per Equity Share), is more than the negotiated price for acquisition of
Equity Shares under the Share Purchase Agreement dated July 30, 2026, i.e.
%23.85 (Rupees Twenty-Three and Paise Eighty Five Only) per Equity Share.

(i) The Offer Price has been determined by the Acquirers and the Manager to the
Open Offer in accordance with Regulation 8 of the SEBI (SAST) Regulations.
However, the IDC members draw attention of the Eligible Shareholders to the closing
market price of the Equity Shares on the BSE Limited as on October 19, 2026, being
%45.02 (Rupees Forty Five and Paise Two only) per Equity Share which is higher

than the Offer Price.

The Public Shareholders of the Target Company are advised to independently

evaluate the Open Offer and take an informed decision about tendering the Equity

Shares held by them in the Open Offer. The statement of recommendation will be

available on the website of the Target Company at www.rrmetalmakers.com.

13.

Disclosure of Voting Pattern

The recommendations were unanimously approved by the members of IDC.

14.

Details of Independent
Advisors, if any.

None

Any other matter(s) to be
highlighted

Pursuant to the SEBI’s observation and subsequent discussions with SEBI, it was
noted that certain historical acquisitions of Equity Shares of the Target Company
by the Sellers during FY 2019-20 and FY 2021-22 at various prices, had triggered
obligations to make an open offer under the SEBI (SAST) Regulations. In order to
address these historical compliance matters, SEBI vide its Observation Letter bearing
reference no. 1/23249/2026 dated October 8, 2026 directed the Acquirers to pay
compensatory interest at 10% per annum in accordance with Regulation 18(11A)
of the SEBI (SAST) Regulations, calculated up to the expected date of payment to
shareholders under the current Open Offer, had the open offer been given by the
Sellers for their earlier aforesaid non-compliance. Accordingly, compensatory interest
has been computed on the historical highest acquisition price of ¥21.29 per Equity
Share by one of the Sellers at 10% per annum in accordance with Regulation 18(11A)
of the SEBI (SAST) Regulations, up to the expected date of payment to the Public
Shareholders under the current Open Offer. Consequently, the Offer Price payable to
Public Shareholders has been enhanced from ¥23.85 per Equity Share to ¥36.83 per
Equity Share, inclusive of compensatory interest of ¥12.98 per Equity Share.

Place: Mumbai
Date: October 20, 2026

“To the best of our knowledge and belief, after making the proper enquiry, the information contained in or accompanying
this statement is, in all material respect, true and correct and not misleading, whether by the omission of any information or
otherwise and includes all the information required to be disclosed by the Target Company under the SEBI SAST Regulations.”

For and on behalf of the Committee of Independent Directors of
RR MetalMakers India Limited

Sd/-

Leena Nishad Jail

Chairperson-Committee of Independent Directors

DIN: 10540470
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